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Report of Tiwari Commission on
Assam Riot

273& SHRI BISWA GOSWAMI;
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Tiwari Commis-
sion which was set up to inc
into the circumstances leading to
communal riot; in Assam in Feb-
ruary, 1983, has submitter its re-
port;

(b) if go, what are th, main find-
ings of the Commission; and

(¢) whether Government have ac-
cepted the findings of the Commis-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) According to the information
furnished by the Stat. Government
of Assam, the one man Commission of
Inquiry appointed by the State G
with Shri T. P. Tiwari a, its Chair-
man to look into the disturbances
which took place last year, has sub-
mitted it, report t, the Stat, Govern-
ment.

(b) and (c) The report is under
consideration of the State Govern-
ment who will take appropriate ac-
tion in th, matter.
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